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New Delhi this the day of May , 2005

a. T

ilon'ble Mr. V.K.MaJotra, Vice Chaimsris (A)
Hcm'hle Mrs. Meera ChMhher, MeEtfoer (J)

Shri Prem Prakash,
S/0 Shri Balam Ram Veima,
E.esiderit of 225, Bank Enclave,
Laxmi ITagai', Dellii.
And refii-ed as

Assistjmt Director (official Language).

(Petitioner present in person )

WESIIS

Petitioner

C>ih

t

i'i .Tai Gopal, Chief Media
Officer-in-Chai-gs,

Fajnily Welfm-e Department,
Ministn' of Health and Family Welfare,
Nimian Bhawan, New Delhi.

2. Shri V.Venkate.san, Directoi' (OL),
Officer-in-Charge,
Ministry of Rural Development,
Govt. of India, Krishi Bhawan,New Delhi.

3. Shi'i T.R.Agarwal, Director (OL),
Officer-in-Charge,
Aixhaeological Suiwey of India,
Department of Culture,
Ministi-y of Human Resource Development,
Jaiipath, New Delhi.

(By Advocate Shri Ajesh Luthra proxy for
Shri R.N.Singh andMs.RekhaPalli)

O R D E R (OSiLL)

( Hoe'hie Mr. VIC.Maj©tra, Vice Cliairman (A.)

Applicant lias stated that while aixeai's have been paid to him, respondents have

not provided him details of the GPF amouni/extract of the relevant ledger. Lemned pro.xy

counsel of the respondents has supplied a. copy of the brealc-up of these amounts to iiia

applicant, in tlie Coiut and as such the directions of the Couit have been complied with. In

.. Respondents
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this backdi-opp, these proceedings ai'e di-opped and notice issued to the respondeiits ai'e

dischaiged.

(Mrs. Meera CM'tihber )
Memher (J)

( Y.K.Majotra)
Vice Chairmim (A)

sk


